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ofr(wf) o sfaeta 39 gT fFu Tw |l sEraEt w gErEte /AR w2 o st wwar g i
ArafedT TEyads w1 et OfF & 3T At w1 FHESd w2 & o smafyanr T #3 / Fder a8t a7
T FF9 <A1 g |

5. AT IR E

HHIAAH ATIEFLOT F TOASAT & TS w20 F a0 T2 ST Aafedr Fl (AATEHe/qES) T F(O qT
STt % §9 STqaT qeH YT, ST AT AT 8T, % AT &30 & (o0 Jq77 T0 ST TRATSTHAT 6l
T FA o o0 T HTAHH AT ATATAT FHT |

6. gRAT / sardde v Rt

TS F Hada g0 FATET0q Tearaa aeer, Pfaces (Fumede/sg@s) # gaE-qiagrsi i qawmst &
TG ¢ ST HEAH ITTAHT0T g7 sTqeitad et 90, o@rama AeWr e fadei, T@ qgEadmst v
ALl (37 FT F AT T AqATF) HT TR AT & | S TRITSHAT T 3 T, HofT Tapert ofiw
R, ga-giagrst i gegrst & aqar Gt F0m | 99ds 39 w2 § aqt & T qh99
TSRO GTRT STHITad UHT FISTATSH/FFMT FT HETS T TAITAT FIA FT TAT &qT § 3T mmmmmmmmmee (FTaT
TS F TG FIGAL AT [AATasE F2) g7 i SU-fF=Hi, THuar i qeear Siaamei $i Sueet 7 of
FETE T ATUTAT FIAT TAT HAAAHR FIET TH ATSTTT 6 SFavd =T 360 70 TE0% T Greshe UF T+t &
TS Fvae/TAdA/HSTET FI, TH AT HT §T FA HT FIe Fhed TSI 2T T qg TH FI F qTfeash AT
FLA o THTT BT |

7. AUTEHE/S[-GT T Fssll

71 ST (AUEHS/N-GT) F ool gg FAFH - HYAdF 36 a9 F HGHA g ST qHAAT § [ el &
(STITEHT/Y-TT) F Fool ST AT & T AT TAH YTIAFI, ST S ATHAT BT, T TTHATT &= H G997 9T
TR FAE HT 91 T g | g9aah T TG aRASET & a9t AR,
TE-FrALT T RAemsh & JFd qaC T T AT 850 [Aied (SATEHe /@) & Feol Hl qiod &l
AATHA AT 8, T aF T g, 1, T@, AW, FHaTd, THT AAAT THA FRT I RET =7 aroar
STIATIAT HeAT” & FIXT LT AT Fawerar 7 g1 siT Frae f gvaar afeET & Fataa @we & gartad
T foraT g1 et fT TS T O FA # AT qeAr it Rafaat FFwer T g I, ar aa
AT TH AT X HGHA ¢ o Gaadh (TITEH/qET) F Fool il TTART o forT o797 % foeaqme &7 ghare 2o,
Forat T THT srrearforg wrear i oot oo wrta f 7 81, s =& |@fawr v wratfeag fro s & fore s
FATAT BT | ST 26 919 F HgHA g 3T THhT I F2am g o @vada & forw sroreamforg srear i Rufa=t %
FIOT TH TRATSHAT FT FATead FIAT STHTT TATT AT FAT §, TH A I THTA gl THAT STUAT 37
TYEds AT AT IHH T ITST qELUT T T sfeed & 37 arrg & 45 faai % ofraw arfus & |
TYAdH ST AT UHT THIH F I8 § U THIT F T 77 T FH (9 &7 Tger Gia FO | et g
AT 36T T o T AT F T AT 60 T & ¥ aTI o Te=1q Saer 39 a7 F TgHd g o6
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I T AYGAF 6 (%5 HIs AT SATE HIA T ATHFRE Tl 2T 3T T T TIqqH Al 56 FHIL 6 aTd
o T STt ofw TaaTett & o oY IR 3T ST |

7.2 FewT A o To1T ITRAT — SEAE AT T T TTEHT 8§ @ THTI-T7 IToq LT 9T 36 FHI0< 5
ATAT(AITEHES/-TE) F Fool & foIFad | Tqd F ST TG THIT-T5 T AT FA FT JTEE & qA
AR % HTae foram Sroam | (Ferd o T FA F 6T |, 9add g ATHRT THI-97 F ST FA
# IR T 3 7g & fiq¥ adt F U § gEaiaew A Fi Fwaitead BT STuT) S9aded 59 ard '
TgHT & ST a7 3aT § % ag st Fr dvads v o 7 Gl o swey, srasrfararst, sEarast soee #ir
T A § fAwaar & g § Afaqid FO | S Fee | % qeATq TH 979 9g6d § 6 a8
HyEd/AEEr 6, ST A AT 8T, T T4q7 [Hoffaq TH=T F7 G 39 TRATSAT 6 [org qurar S9ror-a=
ST FIA % TeATq FATT | HAAAH AEEr Hl ATEH/S[-EE, ST AWAT B, FT @A THAT-T7 IHh
TEATALOT-T o THT T FHIUT |

7.3 SMEET HT (SATEHE/S[ER) FT Fooll AF | FAwerar — el 97 7.2 F AHE §9ads o forrad gaer
TS B 9T H9ada F 26 w0 7 77 et swaeas afoqfdai, a=qagard siv UH o= gEarast ToaeT
TeaTied Feh(ATTEHE/T-ET) T FHeolT oNT AT TAAAT ATl T (ATTCH/T-TE) T Fooll <7 | T[S AT
437 7.2 9 we R0 0 gww F a7 Feer AEt oar g, a7 UH el & 4wy 7.2 § 7ur A v
THATLT T SRTATT L TgAT g |

7.4  SArEtET gTT ool ATATET THTOTTS* ITST T oA i AT (T T [SATSH /TATE] T ATEA (9 oot
T T % JATE, GIAAT i qg DEHarT ¢ o a8 satefaat ST SeaT srorar Fer9 Sferenmd, ST €T 79T 2l
FAF ST Algd ATF TEATAS ¥ T, T AT F @, 9w | [qeq T2 &, e fafer %
AT H, GIAdF ATFTLTF AT A TFM, FTAT &A1 A2, Arafefaat £ dwmsti sraram ge arfeawrd
T, STET ST JTHAT g1, THTIT THIMTS ST FC A o q 14 (o o diae ] |

7.5  sefedt grT ek : sratedY i g s g 5 ag s § sdew w1 w7 % ghar gfara| o
THAT &, STET SATSTHAIT § HaeAT 6T TS 2

T Ag T, ST srafed! IS ¥ TEER0/aTad (T ST &7 SEqTd S9add il (el Tadl & &7 FHear
g, T T TOH lMaed & {orT SErare 67 T T T AT STed e HT ZHaTE g | ATt ger qEar 6y
TS o TIFET TSrartsh gy siatedt 1 v fAvms & 45 a7 & fiaw stert gri |

7.6 afeufd : gfw, e o afarsEr Gt & S @8 sraer fEE i € g, F Ut |rHea
FIOT ATt T g Rt 2T % o7 Juad e Saeht &fdqid, 39 &7 & F 597 6 stfafaaw § 3uafaa g
T =TS & 70 3747 30 STy & i Afdqd qoeadd Tged el (afer o $faviaq Saafad el areaarat
ZTT FIE TFHTAES Al BRI TR T Bt F e w1 Brgwe, IS Avads [SareHe/wTe] T #39 § a9y
AT &, AT [SATEHE/TATE] FT FoolT o § THHY T@ar @

FoRefY STorearTfora =reaT & =feq g & e, (i) =7 w0 & aat & g 0 7.1 # [Afdee i 7% fafeaa
TUF; AT (i) ATAAH F AT STk TSR0 & [Herad il TAAT TAHoT, FAam el o= For |
frsTee % € § IHHT FTUGTE 98 g1 A9 o6 TROMTHETET, FYade Aafeaar & T S 9%, Ti arafedt
RS & Iuersy Y ser T o Aiiwer T =T faAT, [srareHe/eATe] F Hae § SHE Ao Fef A,
et & fReifa = o, sae & =, afagT aftga o 3= 29 % 45 fim ¥ fiaw, sfaffaw ¥ s
FoTvaterd fafer & dtert gnft | uweq a8 o, et smafedt aRas=r & Merear a8t wrgar, dyads o &
T HTg & (o0 [UTeHe/wATe] FT Fool T9 9 T, et & Fgiia a3 9w =310 &7 a3,
qYaaH & 386 a7 21 & 45 &7 % ofaw swafedt 1 qErar #3471 gR |

8. YA T ATHAET AT eafea
TYAdH TAETT A tedl T HHTIET Afeee v seare = 4 -
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(i)

(ii)

[Ersrereie] T FAa i F deer 7 qoT, Tve 37 arforisas o AaemEre st € S g
¥ fasTe e #7 erufera AfaTe i afRarsET & forw wid i 9= quf, areafas, Sias i
farfers oot 2;

I & I TITSAT #7162 & forg qey yrrasr |7 f3fess srfese o emfaa
AT 9T &

) AT I sT2rET TR 9T R WIEdT q8 8

[@W%&ﬁwﬁwgﬁ%wﬁﬁﬁﬁﬁﬁﬁawﬁmQ?ﬁwmﬁﬂ'raﬁmmﬁ'ﬂ,ﬁ?ﬁ
ATeRTY, TaTiHed, 8T A9ar Teqente &1 719 Aigd adT g |

9.
9.1

(iv)

(vii)

(xi)

(xii)

AT g, TRATSAT s2raT [sTarede/wre] & fouT § #re foars et = srEr arfasrr &
T Ffad T8 8

TR, FET I T [TITeHe/E] F AU § qEH Gt gy SRy a9t Sqaied,
ATHE Y T 39 g oY fFemme g, o f&far & o wfemar w27 % ge=ma s B o 8
T ATATEa, HEd, TRATST, HAT G, FaT i [(arede/ore] i FTHT UHAT & Haer
H aelT sraret fafert &1 g7 9 SraTe w4,

TIAAF F T 6 HLL IL ZEATET T T AR g 37T I8 VAT H1S FH FAAT FAFATT 6
fAoaTae ® #E STaaEar Tar AT Jal A7 § e FIT satedt H7 AreehTe, T 3 24,
S zaw giora e i g, a2 wiags g9ma 9gar g;

TYEd 7 3Fd W, TATSHAT T FHIAT [SATeHe/ATe] Afed, & @ua #, T s st storar

TEHRTY % 1 foehT F o &g 37 siw/eraar S #3794y 97T F1S F/sT9e9T U7
TEATEAT el (6 &, ST (el STt ST & 38 iTTT & Said STated | & STTeahTLl &l AT He;

) Hadw qite Far g &, Taas =0 FO H eArgE@s® o= B au G off &1 8 sratedt #r

FIAT [TATEH/wTe] FT A F | Ifaatad 7gl g |

EATA A & [AeTaT & 999, Jaa® satedl &l [STqTeHe/wTe] FT [Afe, aref, fager,
AT FeoTT HIUNTT ST FIAT &7 At T TEAT STAaT Teq|q GrierenT<r, Sar off groar 2,
HITT |

g =T wufea et fReg srfarsrriom geva it fao awq a8t € i & St ot s &2 sreres
FT ATEHRTT AR ¢ S2/rar T sTeaeh 7 FAagf=d d9fcd 9T HIS ATTH, TATHA AT ITaT
T

TUds o IFd TRATSAT F T T T ¥y I9q10, g9, T AT FT qa7 9= 9T,
IRAT, sTEaE, WHTH, afaar sie/srr@ar areqdt a9 3 A0, S 9 i, Taq et
FT AET FL & & AT FHTIHA THIOTTS F AT g9 dF UHT Fd70 da I <dT @30 9 a5
AUTEHE, TAle ATAT Tad, SET T AHAT I, FAT TRAT % Q1 (FAT Efaderi, gaaiaemst
S Fiaremelt & qaiserd) sratedt Fr o sratefay i /T A7 srorar Few e &, S off
HTHHAT BT, |17 781 <aT |

AT I Sfie/erorar TS F aer § TRt F 72T et ster ey feeme srorar stererdr
oAt e farelt forameft srfarfeey, vt sreaar, smeer, ATeR=ET (SFq §ufcd & STSiT o79aT
STeRIgr T Torelt F=T ATEd) H9ade G127 7 af ITe (3T AT & 37°aT 7 & 39 qrHie gl & |

Tah! ST YT it FeATy
FTATIAT FeAT BT % Aeqedia Mwaforfaa fRufaat & wdas v 9= i Rafa & stavta aw=m SR -
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(i) Fvaas 2T 7.1 7 e auamafy & $iaw [sramede/ore] a9 & o7 GI1 FesT o § T8 Tgar
& STAAT TTTAHTOT o ITH TRATSTAT % GSNH0 & F0T The (67 TU a5 997 & Hag TRATSHT &l
THTST A § FTEEA AT g | 39 92T F TAS & ‘T497 F T G901 Fsalr &7 7 AqEHe are
TR Fofa § g ST AT AfAceEt, gE-giaest i giegrs i sFaearsi & a1 g< TH g 07
g, SET 9T % AT dgAid g2 8 ofiT e o S\e SHIS ST STt R o=, S o
HTHAT BT, TeAH ITTAFTET FIT AT f3ham 37 21 |

(ii) STt 3 Suae e 3Tk st aq [t srrar ARt F srefte "y & deftewr F Aera
FTAT TTAHELT F G AT & € H IHHT HILETL HT TG 2T |

9.2  SUIrHT gAlag ATl F Faud §9add a1 I & A |, Srafed! [Referiad T ghare g

(i) Had® 1 ST A FAT, ST GTIdF FIET TE0 AT T2 G, TF 7 | qiE Arafed T SFrae Fw7m
THAT g, Taah AT ATSeeerst & T Feh fAfd § a9 i et sratedr, faar Bt
SATST , ARTTHT AT HT; TIET

(i) SETedT % 919 F A GHTCA FHIA FT [GF0T gHIT | TH AT H GHAAF T AITCHE 6 HF 6 daef 7
grafedt grer a7 o wfer et & FRatia s & a2 a2 s af2a St G | e g sy
I T AT o1 % sianta sraT it gl |

g o, STt sratedt TfarSHT & e storar FT i FHvT FIA AT GqT T AT, IH Gadd gy
forera % wos w1g * o Fewt § [eiha o o =3 99 9% =7 BT ST S| 9%  9add g
[STITEHE/oATe] FoolT el & [T STTaT, §9ad g1 AT &7 g1 & 45 & it srafer & fqe syafedt & a7
2T |

9.3  erafedl qa o =l B4d | THAT ST, & Hefeiad geqiy 7ied gi-

(i) =TT srafedt =0 AT S AT TISET & STHATE S9ade, FT /AT (6 ST 9% A0 —
HITE 1, 36 Hag § srafed’ Hf FFaT ST 73 ST % JTas[@, YT Jat #3dT g, ar aratedr
Tyade & FIET § [Meifd 3 & Tvaeq T 9% ST 1 AT 6L 1 AT g |

(i) FOT gag Rafadi F it srafedt 30 a9 § Taqs o AT & a8 W A
eI & STfa 7 srater & o =@ F2ar g, G9ada® sratedy & 967 | srafed [(ITene/wre] &
T T THAT § ST AT LT TAT AT ATl Al Feldt 6 TLATT AT 1L FT ST ol
AT FLA ST TALATT Tg HLL GATCA 2T ST | T o6, FIAAH UH THMIT H FF H HF
A 3 & UF THTIE & 9§ SrafedT w1 gied e |

10. T AUTEAT FT FEATALIT

TS AL 6 T 1.2 F A AT | [SATeH /e HiT Hira it T 1T 970T e T2, FEqiaor
et fAeaTiad T ST ATEsTT SHTOTT=r* 3T qHTI= THTOrT =, ST T ATHeAT 81, % ST g1 &l qire o
3 HE % Y, FAT 4T H AUTaS AtawrsT ZEq F 919 swafedt v [sMarede/wTe] F w@rtHea &
FEATALUT T [9q T T, T 3t & o19ma ®, Svae g AT T SqIo9s & ST g &l arirg &
T FE & Sfaw satedt & 9 § geaia v foorg Aearfad 3 ] | a9, I satedt =T § Sfeaad
Faty  fiaw FlT [ S/STAAT TS0 TAT STHT Fd § FTFA TdT g, At 9 F a9 a6
EATALOT e o ISR &l Tehel o [oIT TTTEHa F¥ gl § ST deh e fedT ZIET ST Hl TS0 THATT
1Y T [ AT HIATT qgl HT (<7 7T |
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11. T Ta/TITEH /ARIATSIAT T ST

TRATSAT & THTIA STHIIS ST B9 9% S eiadl i €T FHl TRATSHT % AL FT FTH ST ST qF
YA TRATSHET § ATHard a0 G| F Afed 39 & (o0 e R | U A2 fit anrd
[sTaTEHe/wATe] T FeA T | AT FE AT TE B

12. QW TRE:

Tg TAI ¢ 1o el HEAATCHE &I STIaT FIAIRT, OTAT STTaT Sare & Suadl i UH & § gafaq
st e 3 STETe Syad gy T oe a1feT F JTHSr H, FeelT o i a7 5 (T) a9 f¥ Aty
A SrEted! g §9ad® & &4 § A1 S 9, G9adF w1 Ig 214 g 6 ag 30 (1) fam & fraw o=
TRET 91T % UF IO AT T F, S AT o6 UHT AT 6 WA UH UL AT AT FIA H TR g
#1 Rfa #, sraqee sratedt srterfaa F siava TATSTetad qiis & S afaqrd JTed FT & 97 g |

13. AOHT & oI (qTeAe & 7S T ATAHTT

HYATH/AALAT TS I/SAETqaT AT FEAT I AATAF FAALAT TAT0 TG FIA & o7 AT FAT &7,
ATSTI/aE OTRT, OTRT &l | S &7 st fastaa srfaeme 8 i smafedY safefaat i v siw/sremEr
LA TSHT FI [SATEHE/TATE]  ATAT SHF Tohel AT | TATEad G=eT & 999A7q 3T F1F F3 & qrA
THT % T VLT FA <l AT & il TGHA g, ST T [ [CATIIT TeTAT T T S0, qTIh Rt a9 &
T ST 7 |

14. ITFIT :

TEETH 3T AT &= T ITART : qg@T (A1) /T a7 &, i e a1, o
(TRATSET 7 A1) % $faw Road &, A7 Gt St i qarst € =S % torg [t e s, @t
F ORI SU-¥29, STEEHT, T ST 62 FEl, q-T A oo, T Fedl, T-T@Td 3T a1 Hedl, STro-ar8e a1
Y IUHTOI TATIR TAT T TFAT F AT AT SATHA STANTT qh &1 HITHT Al T | TS a7 fher oft
&, S ofY 21, | urhhT T w0 # At G o et A grew 99T S A7 ag@THl w7 STTRT A6l
FL AT STUAT ST IRT SafeAt g T@-TETd 49T Y& F4 & o0 a910 M0 Srady 759 g7 ST +
form smefera famam SToem

15. AUTEHE F HaT § ATHT AT

15.1  Fad Sfal & IO T 12 F AT Fooll o & I9ATG A9IAT AW 9T (AqTEHe / q-TE) F
TG AT AT (oot # T & o0 Scavardt g Sl ag ®ire oY UET w13 Jai HO7 947 U 1 9%
FAAT TAT T AT (FUTERE / -G2) AT Hfeat, oreed, s e, FIRSR, TRHATAT &=, TRIor a72raEm
AT T grie 21, o et srersrreor o TRt fAfer sraar [Memt &1 Soo=e g1 9dT gl 94T (Furede/
@) § Iaad AT JadTd gl 9T SHE =19 g T9T T8 AT-87 (AqTEHe /| -TE), T QAT AT
fErareret, rat, AT, 9Tew ST THE S[2 SUROI STHET THE Heterd qTHT R st a7 U a7 3 I
aeed At Rafad & @ s ' A o IugEd Rufa # w@ o ag giafera s G waq & o=,
T TATIS T TRl AT T & T 7 &1 STIaT I SIaw 7 Tal g |

15.2  zaeh stfafer, st ag 9= 3qT1 €, seaed Fedr g ¥ MLy 3 g 5 ag waw v sy / s
U STIET TRATSAT & ATgLl 90T 9¥ FFeft o ©19 0%, 389¢ 9aq & w2 TIaT ¥ &A1 I FHS A19g/ 19
Fet, T weter, T ATt sterar fAsras areElt Torts A8 RIS | swEdr argdr a9 =he
storen Taeforat & argdt ofiw it Gfe oft 721 sraerm srar argdt ufer@em storar fRstres # #re ufiady T8t
FT | 3HF ATAT, AEET (AATEHE / @) § FIS STEGH AT SAATTe HHTT HT ST Tl HMT
FAAT HAT % AT TEAT AT HIE § IS AT ATRAT Toi TET | AE (AR / $-Te) FT argdl 37 qe-
T AT THT [T EaTe &l o T8l geru |
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15.3  STEET AYEds FIT SeATd R Toierdt F SAqET THE AR ?I Al AT aHTuaT ST
Farafa T =T THF TeATq et §9 g RIaT Sadr 99 7 / AT T@-TEaTd USiHT, 39 HH 1 R |
et Tt oft gt oot 1 v1 2 & Ioae g arett forefT g1+ st arfa & forg rseme grm

16.  wet g e, sttt genfy « r sume

ey ST 9 A @t fatee, e, B, stfegmmret i @ Sy & G (srrede / Ew) F
Aree & forT =8 e U gEATAT FT P & |

17.  sifafE o :

HIdF Tg 99 adT g o ST 30 ATATTT § 797 & F f¥ T8 qaeqT il Srgahe qeqq TRt g
FHITET 3T e (o0 T qaq-Ta0, A-3AFe T, Taha aar o7 Afadei, ga-giearst siv gers
F TOAT THATSAT | et o e 9% I8t a@m storat ATafera §e=rel i a7 F7 FHS ATTRT T2 2 |
18.  HYAWH ST AT THTL TGl HGIT
AT T HL F gl S & a1, I8 [HUTEHE [ WAle [ Fa7] FT TGS Tgi F FAAT THT Tol T 37
T UHT HIGTST STHaT TATE AT STTAT § STaT Iede 33T STTaT g, 9 39 9897 Jgq el o= f&ate § [iega
et Fre ofF w2 gu o1 S| smadt & AT sfiw R &1 TR A{ St oorar WY YAt qgl T
e U9 (3raTeHe / wte [ gae) foraT 8 srrar o T e T )
19. AT Tt AfafAae (ST =T #1)
qYade o A&t w1 I8 seamad A & & 99w =7 § afRareEr %
LT % ST § | [FIAT T AqTEHe TATIHCATIHRTT ATATAIH seafate #:3] H 7T
7 fafe= fafert / et #7 s gai gu awad 1]
20. ST AW
YATH G ATEel &l Tg FL FUTUT Fd gU FAAqH TAAT TGl T AT F ATEAHILT HA qgl Hedl, S
T Tg Al SEer, sadr gy 9T it e & 30 fam % sfiaw asft srqgi=ai afgd =0 F3% u2 geara? 981
T AT 3T TH EIT Tl adT gL, THadH FIET T HHT AT & AT g, AT TFITPIT TAFETE =mmmmmmmmmeemmmmee
------ (IT-TForeeT &1 gar fordd) % |aree 28 gt g SuRafa 98t 21 Sar | FfE ey, st g THhy
Tt & 30 faT F faw =8 FOT T FLA AT TIAAF 1 & § AAHA gl 7T &, ST 9T GIad s gIer oG
FfY GEAT < AT, T THF TS0 F forT 37T F THeT TEIT IaT §, T THadF HHT Fl L FA
T et &7 e Arfed &M, ST w9 ATS Saer T SHeh! STl qrera 7 30 o & e Agl g2 &f T2 ar
AT SATART AT T HIAT SITUAT 3T AT gTT ST et ey afga adt s Twfer swerr v foar et
SATST ST aT ATl TTFer 3 e &F SITusfy |
21. €ATFL:

Tg FT THH A=A afgd Tahl fAuaaeq F daer § 9 & =9 697 FO F497aT § i 37/
qTEHe [ vt [ A ST oft e 2, % way § uel F S # Al w1 w6 o7 o a4y qw=, A o7
Tsft agwfd, 97 FIE T, A& 97, T, STICATA {Id g1 TaT HIEF g1, SAHT ATAHA FHear

2l
22,  GET FIA T SATAFIC

g FAL Fae T&l &l forfad agata F Seted Bham ST aar € |
23. T FAL & SUSY AEE/ATE & e fedl I AN :

Tg T &Y H AAT AT g 3T 6 T41 % a9 o w2 g T za9 [fgq o suay o [somede/wie)]
T H THh Araiq ad1 AHATAATY Sl TRATSAT HALIT o HTHA | (ATTEHE / TATE) F F1G o [ohell et
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T HHTE €9 | AN T 317 A%g Taaq=1 g1 ST G et ofiT T== 1 & o7 (Aq1ede/ w=ie) &
T IFT AAATIATT AR BT & |

24,  GEHI AR HLA bl AIHT AGH

241 Fgaad a7 qAtaea® | faar Bt q@iue & =@ F § gt s stfeenmd & 22 & @ & g
SATST % ST 0 BIEd qiad SRATT AT (FATTH-T) F AT AT qgl HLed T AL 6 I =T i
HTE FT TFdT & | g TOv 36T 747 8 37 et 2o agud g o Frel stadt & /raer § "y g o
AT FTE FAAGT el ST SAEe % (o7 TF IS0 Al q¥g qgl <@ ST Johal & |
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MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION
NOTIFICATION
New Delhi, the 31st October, 2016

G.S.R. 1025(E).—n exercise of the powers conferred by clause {tgub-section (2) of section 84 read with
section 13 of the Real Estate (Regulation and @gweént) Act, 2016 (16 of 2016), the Central Govezntnhereby
makes the following rules, namely:—

CHAPTER |
PRELIMINARY

1. Short title and Commencement.—(1) These rules may be called the Andaman and Mictdands Real Estate
(Regulation and Development) (Agreement for SalgeR 2016.

(2) They shall come into force on the date of tipeiblication in the official Gazette.
2. Definitions. — In these rules, unless the context otherwise reguir
(&) “Annexure” means an annexure appended to thesg rule
CHAPTER Il
AGREEMENT FOR SALE

3. Agreement for sale. —1) The Agreement for Sale to be executed betweemptomoter and the allottee shall be in
the form as per Annexure.

(2) Any application letter, allotment letter, agment, or any other document signed by the allotteegspect of
the apartment, plot or building, as the case mayphber to the execution and registration of therement for
Sale for such apartment, plot or building, as th&ecmay be, shall not be construed to limit thietsignd interests
of the allottee under the Agreement for Sale oreurtide Act or the rules or the regulations madeetineder.
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ANNEXURE
[See rule 3]
AGREEMENT FOR SALE
This Agreement for Sal¢ Agreement’) executed on this __ (Date) dayof __ (Mong)
By and Between

[If the promoter is a company]

(CIN no. ),napaay incorporated under the provisions of the Camgs
Act, [1956 or 2013, as the case may be], havingetsistered office at and its
corporate office at (RAN ), represented by its authorizedasigy

(Aadhar no. ) authorizedvide board resolution dated
hereinafter referred to as Br@rhoter” (which expression shall unless repugnant to thetext or
meaning thereof be deemed to mean and includadtessor-in-interest, and permitted assigns).

[OR]

[If the promoter is a Partnership firm]

, & partnership firm regdtunder the Indian Partnership Act, 1932, haitmgrincipal
place of business at PAN ( ), represented by its authdfatner
, (Aadhar no. ) authorizedvide
hereinafter referred to as thBromoter” (which expression shall unless repugnant to iratext or meaning thereof be
deemed to mean and include the partners or padnéne time being of the said firm, the surviversorvivors of them
and their heirs, executors and administrators eldbt surviving partner and his/her/their assigns)

[OR]
[If the promoter isan Individual]
Mr. / Ms. , (Aadhar no. ) son / daughter of , aged
about , residing at , (PAN ),

hereinafter called thePromoter” (which expression shall unless repugnant to thaext or meaning thereof be deemed
to mean and include his/her heirs, executors, adtrémors, successors-in-interest and permitigigns).

AND

[If the Allottee is a company]

, (CIN no. ) a company incorporated under the provisidrihe
Companies Act, [1956 or 2013, as the case mayhaejng its registered office at ,
(PAN ), represented by its authorizgeignatory, , (Aadhar no.
) duly authorizeitle board resolution dated , hereinaftéerned to as the

“Allottee” (which expression shall unless repugnant to thrext or meaning thereof be deemed to mean ahadiméts
successor-in-interest, and permitted assigns).

[OR]
[If the Allottee is a Partnership]
, a partnership firm registered utite Indian Partnership Act, 1932, having its gipal place of

business at , (PAN eplesented by its authorized partner, (Aadhar
no. ) authoriaéde , hereinafter ref¢ored the Allottee”

(which expression shall unless repugnant to theextror meaning thereof be deemed to mean anddaedhe partners
or partner for the time being of the said firm, thervivor or survivors of them and their heirs, exers and
administrators of the last surviving partner arsltier/their assigns).

[OR]
[If the Allotteeis an Individual]

Mr. / Ms. , (Aadhar no. ) son / daughter of , abedt

, residing at , (PAN ), hereinafter catled
“Allottee” (which expression shall unless repugnant to thetext or meaning thereof be deemed to mean arddiec
his/her heirs, executors, administrators, succedseinterest and permittedsigns).
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[OR]
[If the Allotteeisa HUF]
Mr. (Aadhar no. ) son of ed apout for self and as the
Karta of the Hindu Joint Mitakshara Family known_as HUF, having its place of businessitlence at

, (PAN ), hereinaftéerned to as the Allottee” (which expression shall unless
repugnant to the context or meaning thereof be ddetm mean and the members or member for the teimeg of the
said HUF, and their respective heirs, executomimidtrators and permitted assigns).

[Please insert details of other allottee(s), in case of more than one allottee]

The Promoter and Allottee shall hereinafter collety be referred to as théarties’ and individually as aParty”.

DEFINITIONS:

For the purpose of this Agreement for Sale, unlessontext otherwise requires,-

(&) “Act” means the Real Estate (Regulation and Develapt) Act, 2016 (16 of 2016);
(b) “appropriate Government” means the Central Goventme

(c) “Rules” means the Real Estate (Regulation and Dgveént) (General) Rules, 2016 made under the RetateE
(Regulation and Development) Act, 2016;

(d) “Regulations” means the Regulations made undeR#wad Estate (Regulation and Development Act, 2016;

(e) “section” means a section of the Act.

WHEREAS:

A. The Promoter is the absolute and lawful owner dBfta nos./ survey nosRlpase insert land details as per local
laws] totally admeasuring square mstiuated at in Tehsil & District
(“Said Land”) vide sale deed(s) dated registered asnéots no. at the office of the
Sub-Registrar;

[OR]

(“Owner”) is the absolute anduawawner of [khasra nos./ survey nosH¢ase insert land
details as per local laws] totally admeasuring square iesituated at in Tehsil &
District Baid Land’) vide sale deed(s) dated registered asneéots no.

at the office of the Sub-Registrar. Then@wand the Promoter have entered into a [colldioord
development / joint development] agreement dated registered as document no. theat
office of the Sub-Registrar;

B. The Said Land is earmarked for the purpose of mgldx [commercial/residentially other purpose] project,
comprising multistoried apartment buildingsl finsert any other components of the Projects] and the said
project shall be known as Pr¢ject”);

[OR]

The Said Land is earmarked for the purpose of gidiatievelopment of a [commercial/residengiay/other purpose]
project, comprising plots amgrt any other components of the Projects] and the said project shall be
known as ‘ Rfbject”):

Provided that where land is earmarked for anytinstinal development the same shall be used f@etlpurposes
only and no commercial/residential developmentldt@lpermitted unless it is a part of the plan appd by the
competent authority;

C. The Promoter is fully competent to enter into thgreement and all the legal formalities with reggecthe right,
titte and interest of the Promoter regarding théd3aand on which Project is to be constructed haéeen
completed,;

D. The Plgase insert the name of the concerned competent authority] has granted the
commencement certificate to develop the Projgde approval dated bearing registration no.
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The Promoter has obtained the final layout plancgsaned plan, specifications and approvals forRineject and
also for the apartment, plot or building, as theecanay be, from
[Please insert the name of the concerned competent authority]. The Promoter agrees and undertakes that it sball
make any changes to these approved plans excspidncompliance with section 14 of the Act antlestlaws as
applicable;

The Promoter has registered the Project under tbeigions of the Act with the (Name ofidyn
Territory) Real Estate Regulatory Authority at on under registration
no. ;

The Allottee had applied for an apartment in thejéut vide application no. dated and
has been allotted apartment no. haamet area of square feet, type n_,o

floor in [tower/block/building] no. Building”) along with garage/covered parking no.

admeasuring square feet in the [Please insert the location of the garage/covered

parking], as permissible under the applicable law angrofrata share in the common area€¢mmon Areas) as
defined under clause (n) of Section 2 of the f@reinafter referred to as thépartment” more particularly
described irschedule Aand the floor plan of the apartment is annexedtbeand marked &chedule B;

[OR]
The Allottee had applied for a plot in the Projeidde application no. dated heasd
been allotted plot no. having area of square feet and plot for garage/covered marki
admeasuring square fekengplicable)] in the [Please insert the location of the

garage/covered parking], as permissible under the applicable law andoraf rata share in the common areas
("*Common Areas) as defined under clause (n) of Section 2 of Alse (hereinafter referred to as thPIot” more
particularly described i&chedule A;

The Parties have gone through all the terms andittons set out in this Agreement and understoadnttutual
rights and obligations detailed herein;

[Please enter any additional disclosures/details];

The Parties hereby confirm that they are signing thgreement with full knowledge of all the lawsjles,
regulations, notifications, etc., applicable to Bveject;

The Parties, relying on the confirmations, repres@ms and assurances of each other to faithllige by all the
terms, conditions and stipulations contained is thgreement and all applicable laws, are now wgllia enter into
this Agreement on the terms and conditions appgdrémeinafter;

In accordance with the terms and conditions sefrotlitis Agreement and as mutually agreed uponnaytsetween
the Parties, the Promoter hereby agrees to selttendllottee hereby agrees to purchase the [ApaatfRlot] and
the garage/covered parking (if applicable) as $ijgekin para G.

NOW THEREFORE, in consideration of the mutual representations, covenants, assurances, promises and
agreements contained herein and other good and valble consideration, the Parties agree as follows:

1. TERMS:

1.1 Subject to the terms and conditions as detailgti;mAgreement, the Promoter agrees to sell tAttadtee and
the Allottee hereby agrees to purchase, the [ApamtfRlot] as specified in para G.

1.2 The Total Price for the [Apartment/Plot] based ¢w tarpet area is Rs.
(Rupees onltal Price") (Give break up and description):

Block/Building/Tower no. ___ Apartment no. Rate of Apartment per square feet*

Type

Floor

Total price (in rupee

*Provide break up of the amounts such as cost aftagent, cost of exclusive balcony or verandahsreast of
exclusive open terrace areas, proportionate costomhmon areas, preferential location charges, taxes
maintenance charges as per para 11 etc., if/agablgl.

[AND] [if/as applicable]
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Garage/Covered parking - 1 Price for 1
Garage/Covered parking - 2 Price for 2
Total price (in rupees)
[OR]

Plot no.

Type

Rate of Plot per square t*

Total price (in rupee

*Provide break up of the amounts such as costaif pfoportionate cost of common areas, taxes, tew@éamce

charges as per para 11 etc., if/as applicable.
[AND] [if/as applicable]

Garage/Covered parking - 1

Price for 1

Garage/Covered parking - 2

Price for 2

Total price (in rupees)

Explanation:

13

(i)

The Total Price above includes the booking amowid py the allottee to the Promoter towards the
[Apartment/Plot];

The Total Price above includes Taxes (consistingarfpaid or payable by the Promoter by way of
Value Added Tax, Service Tax, and Cess or any ddineitar taxes which may be levied, in connection
with the construction of the Project payable by Ewemoter, by whatever name called) up to the date
of handing over the possession of the apartmentiplthe allottee and the project to the assoaiabio
allottees or the competent authority, as the cesgbme, after obtaining the completion certificate:

Provided that in case there is any change / madi€in in the taxes, the subsequent amount payable b

Provided further that if there is any increasetie taxes after the expiry of the scheduled date of
completion of the project as per registration wtb Authority, which shall include the extension of
registration, if any, granted to the said projegttiee Authority, as per the Act, the same shall ot

The Promoter shall periodically intimate in writing the Allottee, the amount payable as stated in
(i) above and the Allottee shall make payment detedrby the Promoter within the time and in the
manner specified therein. In addition, the Prometell provide to the Allottee the details of thads
paid or demanded along with the acts/rules/notifices together with dates from which such

(i)
the allottee to the promoter shall be increasedfed based on such change / modification:
charged from the allottee;

(iii)
taxes/levies etc. have been imposed or becometigéfec

(v)

The Total Price of [Apartment/Plot] includes recgvef price of land, construction of [not only the
Apartment but also] the Common Areas, internal tigpuaent charges, external development charges,
taxes, cost of providing electric wiring, electli@nnectivity to the apartment, lift, water linada
plumbing, finishing with paint, marbles, tiles, depwindows, fire detection and firefighting equigmh

in the common areas, maintenance charges as @ed patc. and includes cost for providing all other
facilities, amenities and specifications to be fded within the [Apartment/Plot] and the Project.

The Total Price is escalation-free, save and exitepéases which the Allottee hereby agrees to gag, to
increase on account of development charges payalilee competent authority and/or any other in@eas
charges which may be levied or imposed by the céempeauthority from time to time. The Promoter
undertakes and agrees that while raising a demanthe Allottee for increase in development charges,
cost/charges imposed by the competent authoritiee, Promoter shall enclose the said notification/
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1.4
15

1.6

1.7

1.8

1.9

1.10

order/rule/regulation to that effect along with ttemand letter being issued to the Allottee, wisicall only be
applicable on subsequent payments. Provided thia¢i€ is any new imposition or increase of anyettgsment
charges after the expiry of the scheduled datewfptetion of the project as per registration whk Authority,

which shall include the extension of registratidrgny, granted to the said project by the Authgrés per the
Act, the same shall not be charged from the abotte

The Allottee(s) shall make the payment as per #gyrnent plan set out iBchedule C(“Payment Plar?).

The Promoter may allow, in its sole discretion,ebate for early payments of installments payablethey
Allottee by discounting such early payments @ _ % per annum for the period by which the respective
installment has been preponed. The provision floméhg rebate and such rate of rebate shall natuigect to
any revision/withdrawal, once granted to an Allettsy the Promoter.

It is agreed that the Promoter shall not make atdjtans and alterations in the sanctioned plasgut plans
and specifications and the nature of fixturesjnfis and amenities described herein at Scheduleati
Schedule ‘E’ (which shall be in conformity with thevertisement, prospectus etc., on the basis miwvdale is
effected) in respect of the apartment, plot ordind, as the case may be, without the previougewitonsent
of the Allottee as per the provisions of the Aatowded that the Promoter may make such minor sufditor
alterations as may be required by the Allotteesuarh minor changes or alterations as per the pomg<f the
Act.

[Applicable in case of an apartment] The Promoter shall confirm to the final carpetaatteat has been allotted to
the Allottee after the construction of the Buildirsgcomplete and the occupancy certificate* is tgdrby the
competent authority, by furnishing details of theeges, if any, in the carpet area. The total pregable for

the carpet area shall be recalculated upon coniom&y the Promoter. If there is reduction in tepet area
then the Promoter shall refund the excess moned/ IpaiAllottee within forty-five days with annualtarest at

the rate prescribed in the Rules, from the datermgueh an excess amount was paid by the Allottebete is

any increase in the carpet area, which is not ri@e three percent of the carpet area of the apattrallotted

to Allottee, the Promoter may demand that from Allettee as per the next milestone of the Payméan Bs
provided inSchedule C All these monetary adjustments shall be madbeasame rate per square feet as agreed
in para 1.2 of this Agreement.

Subject to para 9.3 the Promoter agrees and ackdges, the Allottee shall have the right to the
[Apartment/Plot] as mentioned below:

(i) The Allottee shall have exclusive ownership of flypartment/Plot];

(ii) The Allottee shall also have undivided proportienahare in the Common Areas. Since the share /
interest of Allottee in the Common Areas is undéddand cannot be divided or separated, the Allottee
shall use the Common Areas along with other occispamaintenance staff etc., without causing any
inconvenience or hindrance to them. It is clarifidt the promoter shall hand over the common areas
to the association of allottees after duly obtajnithe completion certificate from the competent
authority as provided in the Act;

(i) That the computation of the price of the [Apartnierdt] includes recovery of price of land,
construction of [not only the Apartment but alsbg tCommon Areas, internal development charges,
external development charges, taxes, cost of pirayidlectric wiring, electrical connectivity to the
apartment, lift, water line and plumbing, finishimgth paint, marbles, tiles, doors, windows, fire
detection and firefighting equipment in the comnapeas, maintenance charges as per para 11 etc. and
includes cost for providing all other facilitiesnanities and specifications to be provided withie t
[Apartment/Plot] and the Project;

(iv) The Allottee has the right to visit the projecedit assess the extent of development of the prajet
his apartment/plot, as the case may be.

It is made clear by the Promoter and the Allottegeas that the [Apartment/Plot] along with
garage/covered parking shall be treated as a simgjlésible unit for all purposes. It is agreeathhe Project is
an independent, self-contained Project coverings#tid Land and is not a part of any other projecdome and
shall not form a part of and/or linked/combinedhadiny other project in its vicinity or otherwisecept for the
purpose of integration of infrastructure for thenéfit of the Allottee. It is clarified that Projés facilities and
amenities shall be available only for use and emgnyt of the Allottees of the Project.

The Promoter agrees to pay all outgoings befonestesring the physical possession of the apartrteithe
Allottees, which it has collected from the Allottedor the payment of outgoings (including landtcgsound
rent, municipal or other local taxes, charges fatew or electricity, maintenance charges, includingtgage
loan and interest on mortgages or other encumbsamcel such other liabilities payable to competent
authorities, banks and financial institutions, whare related to the project). If the Promotersféd pay all or
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3.2

any of the outgoings collected by it from the Atéests or any liability, mortgage loan and interastéon before
transferring the apartment to the Allottees, thenftater agrees to be liable, even after the transfethe

property, to pay such outgoings and penal chaifasy, to the authority or person to whom they pagable
and be liable for the cost of any legal proceedingeh may be taken therefor by such authorityenspn.

The Allottee has paid a sum of Rs. (Rupees only) as
booking amount being part payment towards the Tetale of the [Apartment/Plot] at the time of applion

the receipt of which the Promoter hereby acknowdsdgnd the Allottee hereby agrees to pay the rengain
price of the [Apartment/Plot] as prescribed in #@yment Plangchedule Clas may be demanded by the
Promoter within the time and in the manner spegifieerein:

Provided that if the allottee delays in paymentdodg any amount which is payable, he shall bediablpay
interest at the rate prescribed in the Rules.

MODE OF PAYMENT:

Subject to the terms of the Agreement and the Pramabiding by the construction milestones, theoidle
shall make all payments, on written demand by tr@m®ter, within the stipulated time as mentionedha
Payment Plangchedule C]through A/c Payee cheque/demand draft/bankers eheqonline payment (as
applicable) in favour of * payable at

COMPLIANCE OF LAWS RELATING TO REMITTANCES:

The Allottee, if resident outside India, sHadl solely responsible for complying with the neegeg formalities
as laid down in Foreign Exchange Management Ac@91®eserve Bank of India Act, 1934 and the Ruleb a
Regulations made thereunder or any statutory ament{s) modification(s) made thereof and all other
applicable laws including that of remittance of pent acquisition/sale/transfer of immovable praperin
India etc. and provide the Promoter with such pssion, approvals which would enable the Promotéulfil

its obligations under this Agreement. Any refun@nsfer of security, if provided in terms of therdgment
shall be made in accordance with the provisionEakign Exchange Management Act, 1999 or the stigtut
enactments or amendments thereof and the Rulefkegdlations of the Reserve Bank of India or anyioth
applicable law. The Allottee understands and agtleassin the event of any failure on his/her parcomply
with the applicable guidelines issued by the Res@&ank of India, he/she may be liable for any actiader the
Foreign Exchange Management Act, 1999 or other Esvapplicable, as amended from time to time.

The Promoter accepts no responsibility in réga matters specified in para 3.1 above. Thettdoshall keep
the Promoter fully indemnified and harmless in trégard. Whenever there is any change in the neide
status of the Allottee subsequent to the signinghef Agreement, it shall be the sole responsibitf the
Allottee to intimate the same in writing to the Prater immediately and comply with necessary fortieiif
any under the applicable laws. The Promoter shetl e responsible towards any third party making
payment/remittances on behalf of any Allottee anathsthird party shall not have any right in the
application/allotment of the said apartment appfiadherein in any way and the Promoter shall lseiirgg the
payment receipts in favour of the Allottee only.

ADJUSTMENT/APPROPRIATION OF PAYMENTS:

The Allottee authorizes the Promoter to adjust/appate all payments made by him/her under any (s¢ad
dues against lawful outstanding of the allotteeiregiathe [Apartment/Plot], if any, in his/her naraad the
Allottee undertakes not to object/demand/directRh@moter to adjust his payments in any manner.

TIME IS ESSENCE:

The Promoter shall abide by the time schedule dongdeting the project as disclosed at the timeegfstration
of the project with the Authority and towards harglover the [Apartment/Plot] to the Allottee and tommon
areas to the association of allottees or the coempetuthority, as the case may be.

CONSTRUCTION OF THE PROJECT/ APARTMENT:

The Allottee has seen the proposed layout plarcifsgetions, amenities and facilities of the [Apagnt/Plot]
and accepted the floor plan, payment plan and pleeifications, amenities and facilities [annexeongl with
this Agreement] which has been approved by the edemp authority, as represented by the Promotee. Th
Promoter shall develop the Project in accordandd wie said layout plans, floor plans and spedifices,
amenities and facilities. Subject to the termdia Agreement, the Promoter undertakes to strattige by such
plans approved by the competent Authorities andl stgo strictly abide by the bye-laws, FAR and sign
norms and provisions prescribed by the [Please insert the relevant Sate laws] and shall not have
an option to make any variation /alteration / migdifion in such plans, other than in the mannevigesl under
the Act, and breach of this term by the Promotetlsfonstitute a material breach of the Agreement.
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7.2

7.3

7.4

7.5

7.6

POSSESSION OF THE APARTMENT/PLOT:

Schedule for possession of the said [Apartment/Plot The Promoter agrees and understands that timely
delivery of possession of the [Apartment/Plot] e tallottee and the common areas to the associafion
allottees or the competent authority, as the camglme, is the essence of the Agreement. The Prorasseires

to hand over possession of the [Apartment/Ploth@lavith ready and complete common areas with all
specifications, amenities and facilities of thejgcoin place on , unless thedelsy or
failure due to war, flood, drought, fire, cyclor@rthquake or any other calamity caused by naffeetang the
regular development of the real estate project i¢€&dviajeure”). If, however, the completion of theject is
delayed due to the Force Majeure conditions thenAlfiottee agrees that the Promoter shall be edtitb the
extension of time for delivery of possession of fAgartment/Plot], provided that such Force Majeure
conditions are not of a nature which make it impgadesfor the contract to be implemented. The Aetagrees
and confirms that, in the event it becomes impdsditr the Promoter to implement the project dud-toce
Majeure conditions, then this allotment shall stéemninated and the Promoter shall refund to tHettsle the
entire amount received by the Promoter from thetmint within 45 days from that date. The prometeall
intimate the allottee about such termination astiéhirty days prior to such termination. After uedl of the
money paid by the Allottee, the Allottee agreed thel she shall not have any rights, claims etaire the
Promoter and that the Promoter shall be releasédiiaocharged from all its obligations and liabdgiunder this
Agreement.

Procedure for taking possession- The Promoter, upon obtaining the occupancy feeate* from the
competent authority shall offer in writing the pession of the [Apartment/Plot], to the Allotteetémms of this
Agreement to be taken within two months from thagedf issue of occupancy certificate. [Provideat,tin the
absence of local law, the conveyance deed in fagbthre allottee shall be carried out by the pranaetithin 3
months from the date of issue of occupancy ceati The Promoter agrees and undertakes to inde i
Allottee in case of failure of fulfilment of anyf dhe provisions, formalities, documentation ontpair the
Promoter. The Allottee, after taking possessiome&(@) to pay the maintenance charges as deterrhinéue
Promoter/association of allottees, as the case Imagfter the issuance of the completion certifidatethe
project. The promoter shall hand over the occupaeciificate of the apartment/plot, as the case bgyo the
allottee at the time of conveyance of the same.

Failure of Allottee to take Possession of [ApartméfPlot] - Upon receiving a written intimation from the
Promoter as per para 7.2, the Allottee shall tages@ssion of the [Apartment/Plot] from the Promdigr
executing necessary indemnities, undertakings aoH ether documentation as prescribed in this Agesg,
and the Promoter shall give possession of the [t#pamt/Plot] to the allottee. In case the Allottedsf to take
possession within the time provided in para 7.2hséllottee shall continue to be liable to pay nteivance
charges as specified in para 7.2.

Possession by the Allottee After obtaining the occupancy certificate* and tiang over physical possession of
the [Apartment/Plot] to the Allottees, it shall tiee responsibility of the Promoter to hand over leeessary
documents and plans, including common areas, tagheciation of Allottees or the competent autkipds the
case may be, as per the local laws. [Provided thahe absence of any local law, the promoterldtaidover
the necessary documents and plans, including comaness, to the association of allottees or the ebemp
authority, as the case may be, within thirty dafysrabtaining the completion certificate].

Cancellation by Allottee — The Allottee shall have the right to cancel/ditw his allotment in the Project as
provided in the Act:

Provided that where the allottee proposes to camitietiraw from the project without any fault of thbeomoter,
the promoter herein is entitled to forfeit the bimgkamount paid for the allotment. The balance amamf
money paid by the allottee shall be returned byptieenoter to the allottee within 45 days of suchcedlation.

Compensation —The Promoter shall compensate the Allottee in csay loss caused to him due to defective
title of the land, on which the project is beinyel®ped or has been developed, in the manner aglpobunder
the Act and the claim for interest and compensatioder this provision shall not be barred by lirida
provided under any law for the time being in force.

Except for occurrence of a Force Majeure evenhdfpromoter fails to complete or is unable to giessession
of the [Apartment/Plot] (i) in accordance with tieems of this Agreement, duly completed by the daikecified
in para 7.1; or (ii) due to discontinuance of hisiness as a developer on account of suspensiewvagation of
the registration under the Act; or for any othexsen; the Promoter shall be liable, on demande@tiottees, in
case the Allottee wishes to withdraw from the Repjeithout prejudice to any other remedy availabdereturn
the total amount received by him in respect of [lgartment/Plot], with interest at the rate presed in the
Rules including compensation in the manner as pgealiunder the Act within forty-five days of it beximg
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due. Provided that where if the Allottee does nt¢nd to withdraw from the Project, the Promoteligbay the
Allottee interest at the rate prescribed in theeRufor every month of delay, till the handing owdrthe
possession of the [Apartment/Plot], which shalpbé& by the promoter to the allottee within fortyef days of
it becoming due.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER:
The Promoter hereby represents and warrants taltbiee as follows:

(i)

(ii)

(iii)

(iv)

v)

(Vi)

(vii)

(vii)

(ix)

)
(xi)

(xii)

The [Promoter] has absolute, clear and marketatiewith respect to the said Land; the requisite
rights to carry out development upon the said Land absolute, actual, physical and legal possession
of the said Land for the Project;

The Promoter has lawful rights and requisite apaio¥rom the competent Authorities to carry out
development of the Project;

There are no encumbrances upon the said Land @rtject;

[in case there are any encumbrances on the landdprdetails of such encumbrances including any
rights, title, interest and name of party in or osech land]

There are no litigations pending before any Cotitaw or Authority with respect to the said Land,
Project or the [Apartment/Plot];

All approvals, licenses and permits issued by thrapetent authorities with respect to the Projeit] s
Land and [Apartment/Plot] are valid and subsistimgl have been obtained by following due process
of law. Further, the Promoter has been and shalyllaimes, remain to be in compliance with all
applicable laws in relation to the Project, saishd,aBuilding and [Apartment/Plot] and common areas;

The Promoter has the right to enter into this Agreet and has not committed or omitted to perform
any act or thing, whereby the right, title and iat of the Allottee created herein, may prejudlicibe
affected;

The Promoter has not entered into any agreemersialerand/or development agreement or any other
agreement / arrangement with any person or patly respect to the said Land, including the Project
and the said [Apartment/Plot] which will, in any mmeer, affect the rights of Allottee under this
Agreement;

The Promoter confirms that the Promoter is notrictst in any manner whatsoever from selling the
said [Apartment/Plot] to the Allottee in the mangentemplated in this Agreement;

At the time of execution of the conveyance deedRtmmoter shall handover lawful, vacant, peaceful,
physical possession of the [Apartment/Plot] to Atlettee and the common areas to the association of
allottees or the competent authority, as the casgbe;

The Schedule Property is not the subject mattemgfHUF and that no part thereof is owned by any
minor and/or no minor has any right, title and miaver the Schedule Property;

The Promoter has duly paid and shall continue tp grad discharge all governmental dues, rates,
charges and taxes and other monies, levies, iniposijtpremiums, damages and/or penalties and other
outgoings, whatsoever, payable with respect tostiid project to the competent Authorities till the
completion certificate has been issued and possesdiapartment, plot or building, as the case may
be, along with common areas (equipped with allgpecifications, amenities and facilities) has been
handed over to the allottee and the associati@llatees or the competent authority, as the casg m
be;

No notice from the Government or any other locadlybor authority or any legislative enactment,
government ordinance, order, notification (inclugany notice for acquisition or requisition of theid
property) has been received by or served upon tbenéter in respect of the said Land and/or the
Project.

EVENTS OF DEFAULTS AND CONSEQUENCES:

Subject to the Force Majeure clause, the Promdtall ®e considered under a condition of Defaultthie
following events:

(i)

Promoter fails to provide ready to move in possessi the [Apartment/Plot] to the Allottee withihet
time period specified in para 7.1 or fails to coetplthe project within the stipulated time disctbs¢
the time of registration of the project with thetAarity. For the purpose of this para, ready tosenim
possession' shall mean that the apartment shah laehabitable condition which is complete in all
respects including the provision of all specifioas, amenities and facilities, as agreed to betwleen
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9.2

9.3

10.

11.

12.

13.

parties, and for which occupation certificate aodhpletion certificate, as the case may be, has been
issued by the competent authority;

(ii) Discontinuance of the Promoter’s business as aldgeeon account of suspension or revocation of his
registration under the provisions of the Act or thkes or regulations made thereunder.

In case of Default by Promoter under the conditisted above, Allottee is entitled to the followgin

0] Stop making further payments to Promoter asaleded by the Promoter. If the Allottee stops mgkin
payments, the Promoter shall correct the situdtipcompleting the construction milestones and only
thereafter the Allottee be required to make the payment without any interest; or

(ii) The Allottee shall have the option of termiiing the Agreement in which case the Promoter dbll
liable to refund the entire money paid by the ABetunder any head whatsoever towards the purchase
of the apartment, along with interest at the ratesgribed in the Rules within forty-five days of
receiving the termination notice:

Provided that where an Allottee does not intendwithdraw from the project or terminate the
Agreement, he shall be paid, by the promoter, @steat the rate prescribed in the Rules, for every
month of delay till the handing over of the posgms®f the [Apartment/Plot], which shall be paid by
the promoter to the allottee within forty-five dayfsit becoming due.

The Allottee shall be considered under a conditibBefault, on the occurrence of the following etgen

(i) In case the Allottee fails to make payments fo  consecutive demands made by the Promofegras
the Payment Plan annexed hereto, despite havingibseed notice in that regard the allottee shall b
liable to pay interest to the promoter on the udanount at the rate prescribed in the Rules;

(ii) In case of Default by Allottee under the caiati listed above continues for a period beyond
consecutive months after notice from the Promotetthis regard, the Promoter may cancel the
allotment of the [Apartment/Plot] in favour of tiAdlottee and refund the money paid to him by the
allottee by deducting the booking amount and ther@st liabilities and this Agreement shall therup
stand terminated. Provided that the promoter shathate the allottee about such termination astlea
thirty days prior to such termination.

CONVEYANCE OF THE SAID APARTMENT:

The Promoter, on receipt of Total Price of the [Apeent/Plot] as per para 1.2 under the Agreement fthe
Allottee, shall execute a conveyance deed and goriae title of the [Apartment/Plot] together with
proportionate indivisible share in the Common Aredthin 3 months from the date of issuance of the
occupancy certificate* and the completion certifigeas the case may be, to the allottee. [Provibat in the
absence of local law, the conveyance deed in fagbthre allottee shall be carried out by the pranaetithin 3
months from the date of issue of occupancy ceatiéc However, in case the Allottee fails to deptis stamp
duty and/or registration charges within the pemoehtioned in the notice, the Allottee authorizes Bmomoter

to withhold registration of the conveyance deedisiher favour till payment of stamp duty and régison
charges to the Promoter is made by the Allottee.

MAINTENANCE OF THE SAID BUILDING / APARTMENT / PROJ ECT:

The Promoter shall be responsible to provide anihtaia essential services in the Project till thkihg over of
the maintenance of the project by the associatfallattees upon the issuance of the completiotifezte of
the project. The cost of such maintenance has ipetrded in the Total Price of the [Apartment/Plot]

DEFECT LIABILITY:

It is agreed that in case any structural defeetngr other defect in workmanship, quality or prowisdf services
or any other obligations of the Promoter as peraieement for sale relating to such developmelmtdaght to
the notice of the Promoter within a period of 5/)i years by the Allottee from the date of handawvgr

possession, it shall be the duty of the Promoteettify such defects without further charge, witl8i0 (thirty)

days, and in the event of Promoter’s failure taifgsuch defects within such time, the aggrieveltbttees
shall be entitled to receive appropriate compeasati the manner as provided under the Act.

RIGHT TO ENTER THE APARTMENT FOR REPAIRS:

The Promoter / maintenance agency /associationllafteges shall have rights of unrestricted accefssilio
Common Areas, garages/covered parking and parkiages for providing necessary maintenance sergices
the Allottee agrees to permit the association dbtigles and/or maintenance agency to enter into the
[Apartment/Plot] or any part thereof, after due ie®tand during the normal working hours, unless the
circumstances warrant otherwise, with a view tariggtt any defect.
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14.

15.
15.1

15.2

15.3

16.

17.

18.

19.

20.

USAGE:

Use of Basement and Service Ared$ie basement(s) and service areas, if any, asebbcaithin the
(project name), shall be earmarked for purposes such as parking
spaces and services including but not limited &zteic sub-station, transformer, DG set rooms, wydend
water tanks, pump rooms, maintenance and servimagpfire fighting pumps and equipment’s etc. atiteo
permitted uses as per sanctioned plans. The Adlatall not be permitted to use the services aaadsthe
basements in any manner whatsoever, other tham thasnarked as parking spaces, and the same shall b
reserved for use by the association of allotteesdd by the Allottees for rendering maintenanceises.

GENERAL COMPLIANCE WITH RESPECT TO THE APARTMENT:

Subject to para 12 above, the Allottee shall, afsking possession, be solely responsible to mairttze
[Apartment/Plot] at his/her own cost, in good re@aid condition and shall not do or suffer to baalanything
in or to the Building, or the [Apartment/Plot], tite staircases, lifts, common passages, corrigmylation
areas, atrium or the compound which may be in timtaof any laws or rules of any authority or charay alter
or make additions to the [Apartment/Plot] and kdep[Apartment/Plot], its walls and partitions, s® drains,
pipe and appurtenances thereto or belonging tharegmod and tenantable repair and maintain theesa a fit
and proper condition and ensure that the suppbeftes etc. of the Building is not in any way damdgor
jeopardized.

The Allottee further undertakes, assures and gteearthat he/she would not put any sign-board /erpleate,
neon light, publicity material or advertisement eratl etc. on the face / facade of the Buildingaoywhere on
the exterior of the Project, buildings therein @n@non Areas. The Allottees shall also not changectiour
scheme of the outer walls or painting of the erteside of the windows or carry out any changehmexterior
elevation or design. Further the Allottee shall retbre any hazardous or combustible goods in the
[Apartment/Plot] or place any heavy material in toenmon passages or staircase of the Building.Alluétee
shall also not remove any wall, including the oated load bearing wall of the [Apartment/Plot].

The Allottee shall plan and distribute its eledtimad in conformity with the electrical systemstalled by the
Promoter and thereafter the association of allstt@ed/or maintenance agency appointed by assatiafio
allottees. The Allottee shall be responsible foy Enss or damages arising out of breach of anyefaforesaid
conditions.

COMPLIANCE OF LAWS, NOTIFICATIONS ETC. BY PARTIES:

The Parties are entering into this Agreement feratiotment of a [Apartment/Plot] with the full kwéedge of
all laws, rules, regulations, notifications appliato the project.

ADDITIONAL CONSTRUCTIONS:

The Promoter undertakes that it has no right toevedditions or to put up additional structure(syveimere in
the Project after the building plan, layout plaamation plan and specifications, amenities andifiesi has been
approved by the competent authority(ies) and déistpexcept for as provided in the Act.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE:

After the Promoter executes this Agreement he shmidt mortgage or create a charge on the
[Apartment/Plot/Building] and if any such mortgagrecharge is made or created then notwithstandiythang
contained in any other law for the time being incé& such mortgage or charge shall not affect idjet and
interest of the Allottee who has taken or agreetdke such [Apartment/Plot/Building].

APARTMENT OWNERSHIP ACT (OF THE RELEVANT STATE):

The Promoter has assured the Allottees that thegirim its entirety is in accordance with the psians of the
Pleas¢ insert the name of the state Apartment
Ownership] Act). The Promoter showing compliance of various laggtations as applicable in

BINDING EFFECT:

Forwarding this Agreement to the Allottee by therRoter does not create a binding obligation onpiue of
the Promoter or the Allottee until, firstly, thelditee signs and delivers this Agreement with fadl schedules
along with the payments due as stipulated in therieat Plan within 30 (thirty) days from the daterefeipt by
the Allottee and secondly, appears for registratibthe same before the concerned Sub-Registrar
(specify the address of the Sub-Registrar) as amehwntimated by the Promoter. If the Allottee(a)ls to
execute and deliver to the Promoter this Agreemstitin 30 (thirty) days from the date of its recelyy the
Allottee and/or appear before the Sub-Registraitforegistration as and when intimated by the Ritem then



28

THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

21.

22.

23.

24.
24.1

24.2

25.

26.

27.

28.

the Promoter shall serve a notice to the Allottaeréctifying the default, which if not rectifiedithin 30 (thirty)
days from the date of its receipt by the Allottapplication of the Allottee shall be treated ascedled and all
sums deposited by the Allottee in connection thérewmcluding the booking amount shall be returnedhe
Allottee without any interest or compensation whateer.

ENTIRE AGREEMENT:

This Agreement, along with its schedules, cong#uhe entire Agreement between the Parties withe to
the subject matter hereof and supersedes any anohdérstandings, any other agreements, allotretter|
correspondences, arrangements whether written @ rany, between the Parties in regard to thiel sa
apartment/plot/building, as the case may be.

RIGHT TO AMEND:
This Agreement may only be amended through writtamsent of the Parties.

PROVISIONS OF THIS AGREEMENT APPLICABLE ON ALLOTTEE /' SUBSEQUENT
ALLOTTEES:

It is clearly understood and so agreed by and ktwiee Parties hereto that all the provisions é¢oethherein
and the obligations arising hereunder in respecthef [Apartment/Plot] and the Project shall equélly
applicable to and enforceable against and by abgefjuent Allottees of the [Apartment/Plot], in cadea
transfer, as the said obligations go along with[&martment/Plot] for all intents and purposes.

WAIVER NOT A LIMITATION TO ENFORCE:

The Promoter may, at its sole option and discretidgthout prejudice to its rights as set out irsthigreement,
waive the breach by the Allottee in not making pews as per the Payment Plan [Annexure C] including
waiving the payment of interest for delayed paymé#érns made clear and so agreed by the Allottes élxercise

of discretion by the Promoter in the case of onletfde shall not be construed to be a precedentarunding

on the Promoter to exercise such discretion ircttee of other Allottees.

Failure on the part of the Parties to enforce gttame or for any period of time the provisions éxafr shall not
be construed to be a waiver of any provisions dhefright thereafter to enforce each and everyigian.

SEVERABILITY:

If any provision of this Agreement shall be detered to be void or unenforceable under the Act erRlules
and Regulations made thereunder or under otheicapf# laws, such provisions of the Agreement shall
deemed amended or deleted in so far as reasomatagsistent with the purpose of this Agreement tanthe
extent necessary to conform to Act or the RulesRedulations made thereunder or the applicable ésvihe
case may be, and the remaining provisions of tigile@ment shall remain valid and enforceable ascgiypé at
the time of execution of this Agreement.

METHOD OF CALCULATION OF PROPORTIONATE SHARE WHEREV ER REFERRED TO IN
THE AGREEMENT:

Wherever in this Agreement it is stipulated that &ilottee has to make any payment, in common witter
Allottee(s) in Project, the same shall be the propo which the carpet area of the [Apartment/Phuthrs to the
total carpet area of all the [Apartments/Plotsjhie Project.

FURTHER ASSURANCES:

Both Parties agree that they shall execute, acledyd and deliver to the other such instrumentstakel such
other actions, in additions to the instruments actibns specifically provided for herein, as mayr&asonably
required in order to effectuate the provisionshi$ tAgreement or of any transaction contemplateeiheor to
confirm or perfect any right to be created or tfarred hereunder or pursuant to any such transactio

PLACE OF EXECUTION:

The execution of this Agreement shall be complatéy apon its execution by the Promoter through its
authorized signatory at the Promoter’s Office, bs@me other place, which may be mutually agredaden

the Promoter and the Allottee, in after the Agreement is duly executed by thetde
and the Promoter or simultaneously with the executihe said Agreement shall be registered at theeddf the

Sub-Registrar at (specify the addoéshe Sub-Registrar). Hence this Agreement dbell
deemed to have been executed at .
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29.

30.

31.

32.

33.

NOTICES:

That all notices to be served on the Allottee dmel Promoter as contemplated by this Agreement leall
deemed to have been duly served if sent to thettAéoor the Promoter by Registered Post at thepeetive
addresses specified below:

Name of Allottee
(Allottee Address)

M/s Promoter name

(Promoter Address)

It shall be the duty of the Allottee and the Proendb inform each other of any change in addrebsexyuent to
the execution of this Agreement in the above addbgsRegistered Post failing which all communicagi@and
letters posted at the above address shall be deentexdle been received by the promoter or the t&kptas the
case may be.

JOINT ALLOTTEES:

That in case there are Joint Allottees all commations shall be sent by the Promoter to the Altighose
name appears first and at the address given byhbimwhich shall for all intents and purposes tosider as
properly served on all the Allottees.

SAVINGS:

Any application letter, allotment letter, agreemeanmtany other document signed by the allotteeggpect of the
apartment, plot or building, as the case may ber po the execution and registration of this Agneat for Sale
for such apartment, plot or building, as the casg be, shall not be construed to limit the righid &nterests of
the allottee under the Agreement for Sale or utfiAct or the rules or the regulations made thedeu

GOVERNING LAW:

That the rights and obligations of the parties wnatearising out of this Agreement shall be corestirand
enforced in accordance with the Act and the RulesRegulations made thereunder including otheriegiplke
laws of India for the time being in force.

DISPUTE RESOLUTION:

All or any disputes arising out or touching uponirrelation to the terms and conditions of thisrédgment,
including the interpretation and validity of thertes thereof and the respective rights and obligatiof the
Parties, shall be settled amicably by mutual disicms failing which the same shall be settled tigtodhe
adjudicating officer appointed under the Act.

[Please insert any other terms and conditions as per the contractual understanding between the parties,
however, please ensure that such additional terms and conditions are not in derogation of or inconsistent with
the terms and conditions set out above or the Act and the Rules and Regulations made thereunder.]

IN WITNESS WHEREOF parties hereinabove named hat¢heir respective hands and signed this Agreefoer8ale

at

(city/town name) in the presence of attesting witness, signing ak sa the day first

above written.

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Allottee: (including joint buyers)

(1) Signature

Name
Address

Please affix
photograph and
sign across the
photograph
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(2) Signature

Please affix

photograph and
sign across the

Name
photograph
Address
SIGNED AND DELIVERED BY THE WITHIN NAMED:
Please affiy

Promoter:

(1) Signature (Authorised Signatory)

Name

photograph and
sign across the
photograph

Address

At

on in the presence of:

WITNESSES:

1. Signature

Name

Address

2. Signature
Name

Address

SCHEDULE ‘A’ -

SCHEDULE ‘B’ -
SCHEDULE ‘C’ -
SCHEDULE ‘D’ —

SCHEDULE ‘E’ —

PLEASE INSERT DESCRIPTION OF THE [APARTMENT/PLOT] ND THE
GARAGE/COVERED PARKING (IF APPLICABLE) ALONG WITH BUNDARIES IN
ALL FOUR DIRECTIONS

FLOOR PLAN OF THE APARTMENT
PAYMENT PLAN

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE
APARTMENT/PLOT)

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE PROJECT)

[The ‘Schedules’ to this Agreement for Sale shelbls agreed to between the Parties]

[F. No. O-17034/18/2009-H]
RAJIV RANJAN MISHRA, Jt. Secy.
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